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CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 

 
Petition No. 27/RP/2023 
  
Subject :  Petition for review of the order dated 30.5.2023 in Petition No. 

411/GT/2020 (determination of tariff of Vallur Thermal Power Station 
(1500 MW) for the period from 1.4.2019 to 31.3.2024). 

 

Petitioner : NTPC Tamil Nadu Energy Company Limited 
 

Respondents     :  A.P. Transmission Corporation Limited and 14 others  
 

Date of Hearing : 29.11.2023 
   
Coram : Shri I.S. Jha, Member 
  Shri Arun Goyal, Member 
                              Shri Pravas Kumar Singh, Member 
 

Parties Present  :  Ms. Swapna Seshadri, Advocate, NTECL 

  Ms. Ritu Apurva, Advocate, NTECL   

  Shri Karthikeyan Murugan, Advocate, NTECL 

  Shri Shahrab Zaheer, NTECL 

   Shri S. Vallinayagam, Advocate, TANGEDCO 

   Shri M. Sethuraman, TANGDECO 
 

Record of Proceedings 
 

 During the hearing on admission, the learned counsel for the Review Petitioner 
submitted that the present Review Petition has been filed seeking the review of order dated 
30.5.2023 on the following two issues: 
  

(a) Non- consideration of amount spent by the review Petitioner on the segregation of 

plant drains towards Additional Capitalization.  
 

(b) Auxiliary Power Consumption being given at 6.69%, instead of 7.19%. 

  

2. The learned counsel for the Respondent prayed for time to file reply. 
 
3. The Commission, after hearing the parties, admitted the review petition and directed 

for issuance of notice. The Review Petitioner shall file an additional affidavit correlating 

submissions made in Review Petition with the pleadings in Petition No. 411/GT/2020, on or 

before 29.12.2023, after serving copy to the Respondents.  

 

4. The Respondents are permitted to file their replies to the additional affidavit by 

25.1.2024, after serving copy to the Petitioner, who may file its rejoinder, if any, till 16.2.2024. 

The parties shall strictly comply with the specified timeline and no extension of time will be 

granted. 
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5. The matter shall be listed for hearing on 28.2.2024.  

         
               By order of the Commission  

 
 

Sd/- 
(Deepak Pandey) 

Assistant Chief (Law)  
 


